./:]%;/’/

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BE
_ AT HYDERABAD

ORIGINAL APPLICATION NoJA3260f 1996

@ |

NCH @

. DATE OF JUDGEMENT 4TH NOVEMBER,| 1996
BETWEEN:
P. KRUPAVARAM o .. APPLICANT
. o ) . : -
AND

t. The Senior Divisional Parsonnsl Qfficer,
- 8,C. Railuay, Hyderabad Division,
Secundarabad.

2. The Divisional Managar. 5.C, Railuay,
Hyderabad Division, Secunderabad.

3. The Ganeral Manager, 5,C. Rajilway, S
Rail Nilayam, Sacunderabad . .Respond

COUNSEL FOR THE APPLICANT : SHRI p..RATHhIAH

COUNSEL FOR TﬂE RééPDNDENTS:SHRT V. BHIMANNA
Sr. CGSC

CORAM:

HON'BLE SHRI R, RANGARAJAN, MEMBER (Aomu )
HON'BLE SHRI 8.5. JAI PARAMESHUAR : MEMBER (JunL.)
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he was drawing a pay of fs.1480. Uhan he joined Sc

0t.4.11.1996

' JUDGEMENT

(ORAL ORDER PER HON'*BLE SHRI R, RANGARAJAN, MERBER

The applicant in thié 0A, Cuwhile working
ASM in KMSD. of Waltair Division of South‘téstern
Railway in the grade of H.1400-2300, was transferq
on his request qg;ﬁSﬂ, Svh, Hyderabad, M.G. Di¥is}

of South Central Ralluay accepting mutual  transfaer

with one Shri V. Srinivas. At the time of his transfer

from South Esstern Railuay in the grade of Fs.1400+

Central Railway in the grade of Rs,1200-2040 it is

stated that his last drawn pay of Rs,1480 waa not

protectad; He filed repreéentation vide his reprd-

sentation Dt.15.11,95 (Annuxure A-V) at page-13 ta
protect his pay in terms of para 1313 of IREC Vol.

But it is statad that the Crepre:sentat:mrﬁsaun per

Hence he filad this 0. A. praying for protaction of -

his pay of B.1480 draun by him at the time of hxa
ralief from lbltair Oivision when he joinad in tha

grada of k.1200 1400 in tarms of para 1313 of IREL
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Vol.ll and following the judgement of tribunal in the

0A. of 810/96 Dt.5.7.96. .

The applicant's mepraaentatlon 0t.15. 11.95 i
atill pending with R-1, Uuhen a ;apresentation is|:

pending it vill not be Pair to disposs of the OA yithout
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giving opportunity to respondents to dacida the iszsue
in accordance with the'ruias. In view of the ébove a
:directioﬁ has to be given to R-1 & R-2 to dispose|of

the representation of ths applicant Dt.15.11.95 in
accordance with the rules expeditiously, preéerably

within 3{m6nths from the date of receipt of judgement.

.In the result following direction is given::
‘R-1 & R=-2 should dispose of the representat

of the applicant Ot.15.11.95 expeditiously in ace
ance with the rules prafafably within tﬁraa months
from the date of receipt of copy of -the judgaﬁent
taking dua note of directions given in the DA N§,31D/96‘
on the file of this Bench: . If the respondants arb
going to take a favourable decision, the applicaﬁt
is entitled for arrears, if any, only Prom one year
prior to filing of this OR i.e. 27.9.95.( This OA
is filed on 27.5.96). |

Thecggﬁ is ordered accordingly. No costs.

(8.5. JAI _PARAMESUAR ) (R. RANGARAJAN)
____—MEMBER (3) MEMBER (A)

A\ ’3}0

Dated: 4th NOVEMBER, 1996 Dy

KSM | |
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Copy to:~
bii//The senier Divisienal personnel Officer, S;C,Railway,
Hyderabad pivisien, secunderabad. _

v2<//§he pivisional Manager, south Central Railway. Hyderabad
pivision, secunderabad. |

Qif/‘fie General Manager, seuth Central Railway, railnilayam,
secunderabad.

_AsOne copy to sri. P.Rathaiah, advecate, CcAT, Hyd.
. Se One cepy to sri. V.Bhimanna, addl, ccsc, CAT, Hyd.
6¢ One copy to Library, CAT, Hyd.

1., One spare CepY.
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Typed By .

Chezk;d By
Compared by’

Approved hy
THE CENTRAL ADMINISTRATIVE TRISUNAL
" HYDERYBAD BENCA HYDERABAD

1

THZ HON'OLE SHRI R.RANGARAZAN: M(4)
£m - 13- Jeu o rme8fhmon. m(3)

DATED: 0%4!/?/ -
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ROMITTED AND INTZRIM DIRCCTIGNS ISSUED
ALLGOJED

_—DISPOSED OF WITH OIRZCTIONS
DIsmIs3ed

DISMASSZD AS WITHDRAWN
CUIDIRED/REITCTED
/g. RDER AS TO CosTs.
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